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MR. DEPUTY CHAIRMAN: I know that.

SHRI D. RAJA: It is good that the Leader of the House clarified, this shall

...(Interruptions)... come into force retrospectively. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; you are supporting. ...(Inferruptions).. Yes,

all are supporting.
SHRI D. RAJA: Sir, as suggested by ...(Interruptions)..

MR. DEPUTY CHAIRMAN: That is enough. ...(Interruptions).. You are supporting.

You take your seat. Why to waste time?

SHRI D. RAJA: Sir, please listen to me. As suggested by Comrade Sitaram
Yechury, Government should have an open mind and revisit some of the considerations

after consultation.

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... It is already 2.50 p.m. I
would have adjourned the House. But this is a Bill for workers and for the benefit
of workers. So, let us pass it without discussion if all of you agree. Now, the

Minister to move.

GOVERNMENT BILLS — Contd.
The Payment of Bonus (Amendment) Bill, 2015

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I move:

‘That the Bill further to amend the Payment of Bonus Act, 1965, as passed

by Lok Sabha, be taken into consideration.’
The question was put and the motion was adopted

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause consideration
of the Bill. In Clause 2, there is one amendment by Dr. T. Subbarami Reddy.

...(Interruptions)... He is not here. So, amendment is not moved. ...(Interruptions)...
Clause 2 was added to the Bill.
...(Interruptions)...
3t g9 Tas (TERTY): W), Udh e, #_0 a1 A il ...(caem). ..

MR. DEPUTY CHAIRMAN: In Clause 3, there is one amendment by Dr. T.
Subbarami Reddy. ...(Interruptions).. Please sit down. ...(Interruptions)... At the last
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reading, I will allow you. ...(Interruptions)... Dr. Subbarami Reddy is not here.
...(Interruptions)... So, amendment is not moved. ...(Interruptions)...

Clause 3 was added to the Bill.
Clause 4 was added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, the Minister to move that the Bill be passed.

...(Interruptions)...
SHRI BANDARU DATTATREYA: Sir, I move:
‘That the Bill be passed.’
The question was proposed.

SHRI SITARAM YECHURY (West Bengal): I am sorry, Sir. I was speaking to
him in Telugu. I said that the Parliamentary Affairs Minister, the Finance Minister
and all agree that let the Minister make this assurance that there will be an open
mind to discuss it with the representatives of the workers before asking the Bill to

be moved. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have an open mind. ...(Interruptions)... Only

say whether you agree to that or not. ...(Interruptions)...

SHRI BANDARU DATTATREYA: Sir, I must inform the House that in the
interests of workers, we have done it with retrospective effect. ...(Interruptions)...
I have consulted all the trade unions and I had meetings with them. I have come

here after consultations.
MR. DEPUTY CHAIRMAN: Okay. ...(Inferruptions)...
SHRI P. BHATTACHARYA (West Bengal): Sir, | have a point. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, bonus should not be treated like that.
...(Interruptions)... Bonus has always been a deferred payment. ...(Inferruptions)... In

this Bill, have you brought it up? We have not seen the Bill.

MR. DEPUTY CHAIRMAN: No, no. That is the definition. ...(Interruptions)...
Yechuryji, that is the definition of bonus. Don’t worry. ...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT, THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): I can assure you
that we will have an open mind. ...(Interruptions)... We will welcome it with an
open heart.
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MR. DEPUTY CHAIRMAN: Now, the Minister may move that the Bill be

passed. ...(Interruptions)...
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What is the problem in just hearing him? Just give him one minute.

SHRI P. BHATTACHARYA: Bonus is a deferred wage. Now, they are trying to
delay. That will be dangerous to the workmen. Now, if any factory is a profit-making
factory, it can get more bonus. Now, they will cut it according to the ceiling limit.
Why are they trying to do this? So, it will be delinked with the wages. It would

be dangerous for the workers.

MR. DEPUTY CHAIRMAN: Okay. Now Mr. Husain Dalwai. ...(Interruptions)...
Now Mr. Husain Dalwai. ...(Interruptions)... Okay, Mr. Bhattacharya, now you take
your seat. You have made your point. ...(Interruptions)... You have made your point.

...(Interruptions)... No, no. Husain Dalwai.
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SHRI SITARAM YECHURY: Sir, what Shri P. Bhattacharya is saying...
MR. DEPUTY CHAIRMAN: No, no. You have already made your point.

SHRI SITARAM YECHURY: Please. One minute. Sir, what Mr. Pradeep
Bhattacharya raised is a very important point. That is why I had requested the
Government to assure that they would go on to this with an open mind. Do not

fix a ceiling limit?

T Transliteration in Urde script..
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THE MINISTER OF FINANCE, THE MINISTER OF CORPORATE AFFAIRS
AND THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Sir, may I just set the record...

SHRI P. BHATTACHARYA: Sir...

MR. DEPUTY CHAIRMAN: Mr. Bhattacharya, you have already spoken.
SHRI P. BHATTACHARYA: Let the hon. Finance Minister say that...
MR. DEPUTY CHAIRMAN: What you have spoken is already on record.

SHRI P. BHATTACHARYA: It is not about the record. Let the Minister say
what he wants to do. He is avoiding it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: They want an increase in the limit.
SHRI ARUN JAITLEY: Sir, may I just clarify ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Please allow the lady Member

to say just one line. ...(Interruptions)...

MS. DOLA SEN (West Bengal): Hon. Deputy Chairman, Sir, I have a submission

to make.
MR. DEPUTY CHAIRMAN: Hon. Lady Member, please make your point.

MS. DOLA SEN: Hon. Deputy Chairman, Sir, I have to make a submission.
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MR. DEPUTY CHAIRMAN: Are you opposing it or supporting it?

MS. DOLA SEN: Sir, I don't know what is to be done. So, I want to discuss

it. I want a discussion.

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... How many times do you

want to speak? ...(Interruptions)... No, no. Yes, the Finance Minister, please.
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3.00 p.m.
SHRI ARUN JAITLEY: Sir, I want to put the whole controversy to rest.

There are only two significant changes. The first is that it is a 2015 Act because
we are passing it in the month of December, 2015. But by a deeming provision, it
will come into effect from the first of April, 2014 so that the expanded definition of
bonus is retrospectively applicable for the year 2014-15. Then, wherever numericals
have existed, earlier the ceiling was X 10,000 in Section 2 of the principal Act. That
ceiling of ¥ 10,000 has become I 20,100 and...

ONE HON. MEMBER: X 30,000, please.

SHRI ARUN JAITLEY: Please oppose this Bill! Let us not be hypocritical.
You did not increase the limit in ten years. We are increasing it from ¥ 10,000 to
% 21,000. ...(Interruptions)... This is the amendment in the Bill. You have a look at

it. There is no change in the definition of bonus at all.

MR. DEPUTY CHAIRMAN: There is no change in definition. ...(Interruptions)...
Yechury ji, there is no change in definition. ...(Interruptions)... Now, Motion
already moved that the Bill be passed. ...(Interruptions)... Already moved, Isn’t it?
...(Interruptions)... Motion moved that the Bill be passed. Yes, the question is:

‘That the Bill be passed’.

The motion was adopted.

SPECIAL MENTIONS* — Contd.

MR. DEPUTY CHAIRMAN: Now, Special Mentions to be laid on the Table.
Shri C.P. Narayanan. No. Shri Abdul Wahab. No. Shri P.L. Punia. Lay it on the
Table, please.

Demand for bringing legislation for reservation in promotions to employees

belonging to ‘SCs/STs category’
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* Laid on the Table.



